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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA 2860/2004
MA 2374/2004
—|h
New Delhi, this thecf day of June, 2006

Hon'ble Shri Justice M.A. Khan, Vice Chairman (J)
Hon'bie Shri V.K. Agnihotrl, Member (A)

1. Talib Jamal
- S/o Sh. Syed Faroogq Jamal
Rio F-30 Abdul Fazal Enclave,
Jamia Nagar, New Detht,

‘t\)

Rukhsana

Wio Talib Jamal

Sto Sh. Syed Faroog Jamal

R/o F-50 Abdul Fazal Enclave,

Jamia Nagar, New Dethi. Applicants.

(By Advocate: Sh. M_E. Bhardway)
VERSUS
Union of India & Ors through:

1. The Secretary,
Ministry of Information & Broudcusting,
Shastrs Bhawan, New Delht

t~

The Director General,
Pragar Bharti, Doordarshan Bhawan,
Mandi House, New Delh:.

3. The Director (ieneral (News).
Doordarshan News,
C.P.C. Khel Gaon.
New Deth.

4. The Deputy Director {News),

Doordarshan News,

C.P.C. Khel Gaon.

New Dethu ..... Respondents.
{By Advocate: Sh. SN Sharma proxy for Sh. S ¥, Pabbi)

OCRDER
Shri V.K. Agnihotri, Member (A)

‘The applicants have filed thns OA for a direction fo the respondents to
regularize the services o} the apphicants as Graphie Artests e the pay scale of

Rs. 1400-26060/- in termns of the Scheme tor Regularezation of Casual Production
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Assigtante and General Assstants s Al tudia Radio framed by the respondents,
with all consequential benefils.

2 The apphicants have been working with the respondents as Urdu Graphic
Artists since December, 1990, 1t ix stated that even though their contract was to
work tor 10 days a month, it was subsequently mereased to 20 days a month.
However, m ferms of actnal workmyg conditions thev have been working for the
whole month since May, 1992 when the Dailv Urdn News bulleting were
mntroduced. "Thas, at the time ot filing of the OA they had rendered more than 13
vears of continuous service. They have, therefore, sought regularization of their
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services i terms ol the Scheme for ﬁ‘.guiarimﬁon ot Casual Production Assistants
and General Assastants m AIR which prescribes that all casual artists who were
engaged on casualfassignment basis as Production Assistant and General Assistants
up to 31.12.1991 and were on the role of AIR wall be eligible for regnlarization
agamst the avatlable vacancies, provided they have worked for an aggregate pertod
of 72 days i a calendar vear. In support of their claim the applicants have filed
certain particulars of duties performed by them as well as remuneration received for
it from time to time.

3 Learned counsel tor the applicants has drawn our attention to the decision of
the Central Adminpdtrative Tribunal Additional Bench. Caleutta in OA No.
132/1996 dated 16.6.2000. in the smd order, diraction was given to the respondents
to conssder the cases ol the applicants therem, who were working as asual
Labourers xince 1983, in the AR, Caleufta, tor absorption against the vacant posts.
1 The learned counsel for the respondents has stated that Doordarshan News
has started functioning separately we t Aprit 1996, Before becoming a separate
wing, the Neww was under Doordarshan Kendra Delhi  Alter separafimg from
Dootdarshan Fendia the News has no sanctioned post w any of the category. The
applicants were engaged m Doordarshan News on Casnalf Assignment basis during
the perrod thes services wore required as Graplie Artists for Urda, The respondents

have dented that applicants were engaged mitsally tor 10 days/20 days and that they

2’

/—__-—



@5,

wete booked tor 11 days w a nionth o consohidated tee of Rs.1800 @ Rs.AS0/-
per assignment  As per the aniexnie enclosed to the OA, the applicants have been
engaged for a smgle day irp R SO0 durmg the pes tod from 17.1.1990 to 16.3.1992,
and the applicants have been booked onty for 14 days durmg the said period. Thus,
they did not complote 72 davs i a catendar vear to quality tor regularization under
the 1efevant scheme The respondents have also denied the contention of the
applicants that two posts of G aphic Artists in the pay scale for Rs. 1400-2600/- were
created with the approval of the competeat authonty. The oitice is running with the
«taf¥ transterred from other ofticex of Doordarshan.
S. We have considered the rival submissions put forth at the bar by the jearned
counsel and perused the material on record
6. ‘Yhe ouly poiut before ux for exwnimnation is whether the applicants are
entitled fo the benetit of the Scheme diawn up by the respondents for regularization
of casual Production Assistants and Ceneral Assistants in compliance with the
judgentent of the Tribunal n Suresh Sharma & Ors, v, Hnion of Tndia & Ors. {OA
No. 822/1091). Admittedly, the main consideration for ehigibility to the scheme 18
to establish having worked tor un aggregate period ot 72 days in a calendar year up
°
to ot before 31 12,1991 From the data placed on record w respect of the two
applicants. as pounted out by the respondent, the fact of having worked for 72 days
calendar year up to or before 31,12.1992 is not at all established Most of t.he other
data provided relates to the period subsequent to the cut oft date 1e. 31.12.1992.
7. in the result, for the foregoing reasons, there 18 no merit in the application.

The OA is. therefore. dismissed. There will be no order as to costs.

{M.A. Khan)
Vice Chairman (J)
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